
FIR No. 222/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/34 IPC 
State Vs. Gulzar 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant. 

  IO/ASI Chander Prakash in person. 

 

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received.  However, IO submits that Ld. SPP is 

not available today. 

 At the request of IO, put up for arguments on 31.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 29.08.2020 

  



DD No. 39-A dated 27.02.2020 
PS : Khajuri Khas 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant for directions to 

IO/SHO for providing PM report of victim to the applicant. 

 Copy of PM report has been received.  Same has been supplied to Ld. 

Counsel for applicant through What’s App.  

 Ld. Counsel for applicant submits that his prayer has been satisfied, 

hence, present application may be disposed of. 

 In view of submission of Ld. Counsel for applicant, present application 

stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 29.08.2020 

  



FIR No. 75/2020 
PS : Bhajan Pura 
U/s. 147/148/149/302 IPC 
State Vs.  Unknown 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Amit Prasad, Ld. SPP for State. 

  Ms. Menka Khanna, Ld. Counsel for applicant/complainant. 

 

 This is an application moved on behalf of applicant for bail U/s. 91 

Cr.P.C. r/w. 156 (3) Cr.P.C. 

 Heard. 

 Ld. SPP submits that in the present case, some new facts have come on 

record and investigation in that regard is going on. 

 In view of submission of Ld. SPP, let a fresh report be filed by the IO for 

29.09.2020. Further the records which applicant has asked to preserve are 

usually preserved in regular course of business, so I do not find any urgency 

for giving any direction in that regard. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East: Delhi 
 29.08.2020 

  



FIR No. 101/2020  
PS : Khajuri Khas 
U/s. 109/147/148/149/436 IPC 
State Vs. Tahir Hussain 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

  None for applicant/accused. 

   

 This is an application moved on behalf of applicant seeking direction to 

concerned DCP/IO to ensure order for unfreezing of Bank transactions and 

unblocking account. 

 Reply to the application received. 

 Call was made to Ld. Counsel for applicant but he could not be 

contacted and he also did not join the proceedings.  In these circumstances, 

put up on 03.09.2020.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East: Delhi 
 29.08.2020 

  



FIR No. 135/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/427/411 IPC 
State Vs. Sunil Sharma 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Rajiv Krishan Sharma, Ld. SPP for State. 

  Mr. Rajendra Singh Kasana, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has clean past 

antecedents and he has been falsely implicated in this case.  It is further 

submitted that he has not been named in the FIR or nothing has been 

recovered from the applicant/accused. It is further submitted that 

applicant/accused is the sole bread earner of his family which consists of his 

old aged ailing mother.  It is further submitted that investigation qua 

applicant is complete as charge sheet has already been filed.  It is further 

submitted that applicant/accused is in JC since 17.04.2020.  It is further 

submitted that applicant/accused has already been granted bail in similar 

case bearing FIR No. 125/2020, PS Bhajan Pura.  It is prayed that 

applicant/accused may be released on bail.     

Ld. SPP has opposed the bail application and stated that 

applicant/accused while a member of unlawful assembly was indulged in 

looting, arsoning, damaging public and private properties. It is further 

submitted that applicant was actively involved in riots and chanted slogans 

against other community. It is further submitted that Ct. Yogesh and Ct. 

Bhagirath identified the applicant/accused.  It is prayed that the bail 

application may be dismissed. 

 



-: 2 :- 

 I have considered the submission of Ld. Counsel for 

applicant/accused and Ld. SPP for State. 

 In the present case, nothing has come on record such as any public 

witness, CCTV footage or any video recording to show the presence of 

applicant/accused on the spot and that he was involved in rioting and 

chanting slogans against other community. No recovery has been effected 

from present applicant. Co-accused have also been granted bail. Accused is 

in custody since 17.04.2020.  Considering the facts and circumstances of the 

case, application is allowed and accused/applicant is hereby admitted to bail   

on   furnishing personal bond in the sum of Rs. 20,000/- with one surety in 

the like amount subject to the condition that he shall join the investigation 

with the IO as and when required and that he shall not tamper with evidence 

or influence any witness in any manner whatsoever; he shall maintain peace 

and harmony in the society and that he shall appear before the Court on each 

and every date of hearing to attend the proceedings in accordance with the 

terms of bail bond which would be executed by him.  

 Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 
(Purshotam Pathak) 

Chief Metropolitan Magistrate 
  North-East: Delhi 
 29.08.2020 

  



FIR No. 126/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380/427/411 IPC 
State Vs. Sunil Sharma 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Rajiv Krishan Sharma, Ld. SPP for State. 

  Mr. Rajendra Singh Kasana, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has clean past 

antecedents and he has been falsely implicated in this case.  It is further 

submitted that he has not been named in the FIR or nothing has been 

recovered from the applicant/accused.  It is further submitted that 

applicant/accused is the sole bread earner of his family which consists of his 

old aged ailing mother.  It is further submitted that investigation qua 

applicant is complete as charge sheet has already been filed.  It is further 

submitted that applicant/accused is in JC since 17.04.2020.  It is further 

submitted that applicant/accused has already been granted bail in similar 

case bearing FIR No. 125/2020, PS Bhajan Pura.  It is prayed that 

applicant/accused may be released on bail.     

 On other hand, Ld. SPP has opposed the bail application stating that 

applicant/accused while a member of unlawful assembly was found involved 

in rioting, chanting slogans against other community, theft and vandalising 

and arosing of public and private properties including the shop of the 

complainant.  It is also submitted that Ct. Yogesh and Ct. Bhagirath have 

identified the applicant/accused.  It is prayed that bail application may be 

dismissed. 

 



-: 2: - 

 I have considered the submission of Ld. Counsel for 

applicant/accused and Ld. SPP for State. 

 In the present case, nothing has come on record such as any public 

witness, CCTV footage or any video recording to show the presence of 

applicant/accused on the spot and that he was involved in rioting and 

chanting slogans against other community. No recovery has been effected 

from present applicant. Co-accused have also been granted bail. Accused is 

in custody since 17.04.2020.  Considering the facts and circumstances of the 

case, application is allowed and accused/applicant is hereby admitted to bail   

on   furnishing personal bond in the sum of Rs. 20,000/- with one surety in 

the like amount subject to the condition that he shall join the investigation 

with the IO as and when required and that he shall not tamper with evidence 

or influence any witness in any manner whatsoever; he shall maintain peace 

and harmony in the society and that he shall appear before the Court on each 

and every date of hearing to attend the proceedings in accordance with the 

terms of bail bond which would be executed by him.  

 Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East: Delhi 
 29.08.2020 

  



FIR No. 133/2020 
PS : Gokal Puri 
U/s. 147/148/149/436 IPC 
State Vs. Sandeep Kumar  
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Sunil Aggarwal, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application already received. 

 At the request of Ld. Counsel for applicant/accused, put up on 

31.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 29.08.2020 

  



FIR No. 75/2020 
PS : Dayal Pur 
U/s. 147/148/149/436/380/302 IPC 
State Vs. Anis Qureshi 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Nasir Ali, Ld. Counsel for applicant/accused. 

  

 This is an application moved on behalf of applicant for calling status 

report from the Jail. 

 Report from the Jail received.  Copy supplied to Ld. Counsel for 

applicant/accused. 

 Ld. Counsel submits that he is satisfied with the report received from 

Jail and present application may be disposed of. 

 In view of the submission of Ld. Counsel, application stands disposed 

of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 29.08.2020 

  



FIR No. 138/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380 IPC 
State Vs. Vikas @ Sonu 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Naresh Kumar Gaur, Ld. APP for State. 

  Mr. Sandeep Tyagi, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for grant statutory 

bail u/s. 167 (2) Cr.P.C. 

 Reply to the application received.  

Arguments heard on the application.   

It is submitted on behalf of applicant/accused that applicant/accused 

was arrested in this case on 27.05.2020 and it has been 92 days, the applicant 

is in JC.  It is further submitted that the charge sheet qua applicant/accused 

has not been filed till date.  It is submitted that since the charge sheet has 

not been filed till date, hence, applicant/accused is entitled to statutory bail. 

 It has been informed by the IO that in the present case, the charge sheet 

has already been filed on 25.07.2020.   

Since the charge sheet has been filed within the statutory period of 60 

days, this application becomes infructuous and same is hereby dismissed. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 
(Purshotam Pathak) 

Chief Metropolitan Magistrate 
  North-East : Delhi 
 29.08.2020 

  



FIR No. 137/2020 
PS : Bhajan Pura 
U/s. 147/148/149/457/380 IPC 
State Vs. Vikas @ Sonu 
 
 
29.08.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Naresh Kumar Gaur, Ld. SPP for State. 

  Mr. Sandeep Tyagi, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for grant statutory 

bail u/s. 167 (2) Cr.P.C. 

 Reply to the application received.  

Arguments heard on the application.   

It is submitted on behalf of applicant/accused that applicant/accused 

was arrested in this case on 27.05.2020 and it has been 92 days, the applicant 

is in JC.  It is further submitted that the charge sheet qua applicant/accused 

has not been filed till date.  It is submitted that since the charge sheet has 

not been filed till date, hence, applicant/accused is entitled to statutory bail. 

 It has been informed by the IO that in the present case, the charge sheet 

has already been filed on 25.07.2020.   

Since the charge sheet has been filed within the statutory period of 60 

days, present application becomes infructuous and same is hereby dismissed. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 29.08.2020 
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